Cont.Cas(C)[SH]24/2009
in WP(C)[SH]200/08

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

10-05-2013

As prayed for by the learned counsel for the parties, list

this case again on 13-05-2013.

JUDGE

S.Rynjah



CRP[SH]16/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10-05-2013

Mr.W.Syiem, learned counsel entered appearance on

behalf of respondent No.1.

Wait for the service report in respect of the respondent

No.2 for another two weeks.

List this case again on 24-5-2013.

JUDGE

S.Rynjah



WP(C)[SH]92/2013

alongwith
M.C.No.(SH)134/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10-05-2013

Heard Mr. HL Shangreiso, learned counsel for the petitioner.

Mr. N.DChullai, learned SR. GA appearing for respondent 1 to 5.

Issue notice returnable within four weeks.

Petitioner to take steps for service of notice to the respondent

6 and 7 by Registered Post with AD within five days.

JUDGE

S.Rynjah



Misc Case No. [SH] 134/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10-05-2013

Heard Mr. HL. Shangreiso, learned counsel for the applicant

and Mr ND Chullai, SR.GA appearing for respondents No.1 to 5.
Issue notice to respondent to show cause as to why Interim
Order should not be passed in the present misc application returnable

within four weeks.

List this case again on 7-6-2013.

JUDGE

S.Rynjah



WP(C)[SH]92/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

10-05-2013

Heard Mr.K.Nayak, learned counsel for the petitioner.

Issue notice returnable within four weeks.

Petitioner to take steps for service of notice to respondent No.

1 to 5 by Registered Post with AD within five days.

List this case again on 7-6-2013.

JUDGE

S.Rynjah



